CENTRAL ADMIN ISTRAT IVE TRIBUNAL
'BANGALORE BENCH

Second Floor,
Commercial Complex,
Indirenagar,-
BANGALORE - 560 038,

.  Dwee2 2 JUN1995

APPLICATION NO. 2057 of 1994,

APPLBSANTS;SWi.ﬁntOny Paul Koola,

vV/s.

RESE(NDENTS The Dlrector Liquid Propulsion Jystems,
ISRO Trlbandrum, and another.

1. " Sri.Adminath Narde,Rdvocste,
No,307, Kurubara Sangha B81ldg,
Third Floor,First Main Raod,
Second Cross ,Gandinagsar,
Bangalore—SGD 009.

2. " . 8ri,M.%,Padmarajaiah,Senior
- Central Govt.Standing Counsel,
High Court Bldg,Bangalore-1.

- Subject:~ Ferwarding copies of the Orders passed by the
Central Administrative Trlbunal Bangalore~38. :
e X X Kmme . e

Please find enclosed herawith a copy of. the Order/

~'Stay Order/Intcrim Order, passed by this Tribunal in the above
mentioned application(s) on_Twelfth Jume,1395.
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CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH, BANGALORE.

| |

ORIGINAL APPLICATION NO.'2057/-1994

MONDAY, THIS THE TWELFTH DAY OF JUNE, 1995.

SHRI V. RAMAKRISHNAN e , MEMBER (A)

| .
{
| -
i
|

o Shri Antony Paul Koola,
‘ aged about 50 years,
! ’ S/o Late| Shri C.D. Paul,
‘ Working as Senior Technician-A,
Government of India, Dept. of Space;,

Liquid Propu151on Systems Centre, .
Bangalore - 560 008. .o Applicant

(By Advocate Shri Adinath Narde )

{ - Vs.
i 1. The Director,
o Liquid Propulsion Systems
Centre, Valiamala,
| Trivandrum, Kerala.
2. The Admlnlstratlve Officer-11I1,
Lo : . iquuld Propulsion Syshems Centre,
' ISRO, 80" Road[

+ (By Senior Standing Counsel for Central Govt.,
[ | Shri M.S. Padmarajaiah )

! ! : ORDER
. . —_—

f Shri V.lRamakrishnan,>Member (p):
‘Heard Shri Adinath Narde for the applicant and Shri M.S.

Padmarajaiah for the respondents. - Shri Narde now informs that

acquisition proceedings have been started in“Kerala in respect of

? ‘ _ ancestoral property where the appllcant s W1fe has ~also got a
|
- share. | He further submits that some money would be -available to

his w1fe out of the acquisition proceedlngs and the same will be

I
a——

sed for completing the constructlon of the»ﬁoase-in~Bangalore and

A ’_u—“ ,,'ﬁl

w111 supplement the“house1bu1ld11§/advance he has‘ieken from
24N v .
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department. The learned counsel makeé'avallable a copy of the
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7.1.95 and says that the applicant‘camé to know about it only

recently. In the lightAof the new development referred to.above,

notice issued by the Special Tahsildar (LA), Kozhikode dated

%

the applicant is proposing to file a detailed representation to

the department-bringing out the fact that the construction of the

house in Bangalore will be completed without any further delay and

seeking to reconsider the order dated 5th December, 1994 as at

Annexure-G.

2. In the 1light of the circumstances stated above, the

i

applicant may file a detailed representation within two weeks from

tloday and the competent authority will dispose of the same within

oné month thereafter. If the appliéant files such a.

riepresentation .withihﬁitwo wedks from today, the order dated
5.12.94 as at Annexure-G will not be operated pending disposal of
the represéntation' of the applicant, but the department can

continue to effect the monthly recovery as is being done .now.

3. With the above observations, the case is finally disposed

of. No costs.

s 1 = R

JRNRPE 7- ’47_-.--»

MEMBER (A)

Se n Ofti
Central Administrative Tribunal

Bangalore Bench : /‘? .
Bangalore -

( V. RAMAKRISHNAN )
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TELEPHONE

BIEC 812-5820856 573221-3225

&

;o 578846-8347

0845-2469 APS IN

A TG
GOVERNMENT OF INDIA

st fermr

1A% T AT AT DEPARTMENT OF SPACE

;‘iw\“""

Nao.2005/01(51)Admn HBA

The Deputy Registrar,

{Judicial Branches)

Central Administrative Tribunal,
Second Floor,

Comercial Complex,

Indira Nagar,

BANGALORE: 560 038.

Sir,

Sub: OA 2057/90-84

LIQUID PROPULSION SYSTEMS CENTRE
80 FT. ROAD, HAL 3rd STAGE
BANGALORE-560038 INDIA

CABLE FAX
PROPULSION ~ 812-582085

TELEX
0845-2469 APS IN

PERSONNEL & GENERAL
ADMINISTRATION

Auguet 22, 1965

Your attention is invited to Order dated 12.06.1995 on the above OA issued by Hon’ble CAT,
Bangalore in the case of Shri Antony Paul Koola Vs Director, LPSC under which it was decided
by the Hon’ble CAT that Shri Koola may file a detailed representation within two weeks of the
order and the deparmentwill dispose the representation within one month thereafter. Shri Koola
has submitted a representation dated 26.06.1995. The application was considered by the
competent authority and has decided that his representation dated 26.06.1995 requesting for
furher extension of time for completion of house upto 31.03.1996 cannot be agreed to and also
that order issued by LPSC for the refund of the advance which was kept in abeyance to be done
with immediate efiect. The representation has been disposed accordingly.

We are enclosing the copy of the representation daled 26.06.1995 and order
No LPSC/DLS/24(OA.2057)/95 dated 24.07.1995 disposing the case and intimation
No.20/6/91(51)-Admn HBA dated 03.08.1995 addressed to Shri Antony Paul Koola for kind

reference of court.

INDIAN SPACE RESEARCH ORGANISATION

B,
.

Yo fully,

(KINDIRA DEVY)
ADMN.OFFICER-I



! Government of India

' Department of Space

! LIGQUID PROPULSION SYSTEMS CENTRE
: Valiamala, Trivandrum - &95 547
|

No. LPSC/IDLS/ 2.4(0A.2057}/ 95 , 24.7.1995.
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Shfi Antony Paul Koola, Sr.Techn.*A", LPSC, Bangalore was
granted ﬂouseﬁ Building Advance of Rs.1,00,000/- vide Order
Nn.30/5/9é(4?)—ﬂdm6—HBA dated 27.3.91 read with Order No. 30/5/90;4
(405/Admn;HB$-dated\?7.3.92”for pufthase of plot and consgrucﬁion
of house éomprising»of an area of 81.10 5@.M at an‘estimated cost
of Rs.2,i0,000/—. The balance amount required for coﬁstrucéion

to the e%tentvof Rs.1.16/— lakhs was proposed to be met by him

 from hisi personal savings and pravident fund. The first

,installmeét of advance of Rs.11,324/— for purchase of plot was

3

disbursedlto him on 27.3.91 while the remaining amount of advance
were paid?in two equal insfallments on 30.3.792 and 31.3.72 on his
enéuring %ompliance with thé-prcvisions of rules. Shri Koo;a who
received éhe first installmeat on 27.3.91 was req&ireg‘to submit
his plan? and estimate within six months thereiﬁ@m but he
submittedithe same only on March 1992 after a lapse.of éne year.

Shri Koola who ought to have completed the construction ‘of the

house by March 1993 ie. within 24 months from the date of first
Y : in s _

installment of advance was disbursed to him soughé”éxténsion' of

time of oﬁe year for completing the construction on the ground of

!

financiali constraints resulted due to escalation of prices on

various construction materials. The extension of time sought by

1
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Shri Koola was granted. Shri Kaola however-failed to cémplete ?
the construction even during.the ex&énded period of one year. Hef;
was, therefore, édviéed to refund the advance with interest videl;
memorandum dated 27.4.94. In the meanwhile fhe Construction?ﬁ
Engineer, Civil Engineering Division in his report dated 17.5.?4’
éﬁbﬁitted in pursuance of a request to inspect and furnish af;
report on. the present status of the construction of house:
certified that the #onstruqtion uf thg'house had not progressed.
beyqnd plinth levelleventhough the entire amou&ﬁ of advance masf'
paid to him more thgn two years back. As Shriékoola failed to‘

refund the advance aé directed vide this office Memorandum dated.}

27.4.94 he was directed to submit his explanatid@ vide Memorandum

dated 17.4.94. In response to the said memorandum he submitted a

\

representation dated 22.6.94 wherein he submitted that the site
purchased by him was:having/loose soil resulting in caving in of.
;cnétructiaﬁ the rebuilding of which was time consuming process.  §

The .oihe; reason putforth by him was that he could not. dispose‘;

¥

of his ancestral property the proceedsigf which he proposed tof 
utilise{f to meet the cost of canstruction. He, therefore,

requested extension of time upto 31.3.1995. fis the reasnnsvl

!

adduced by him was not convincing he was vide Memorandum dated ;

!

18;7,94 directed t; refund the advance with interest beforegi
22.7.94. Insfead‘ 5f complying with the direcfive Shri Koolaé?
submitted .another fepresentation‘dafed 20.7.924. explaining the.;
:iréumstantes in the délay for compiating the construction of theﬁf
house and requestin§ extension'qf time up to théiend of the yeari:

1994, Director, LPSC who considered his representation did " naot |

8]
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'concede to his request as reason furnished by Shri Koolé was not
justifiab@e. Therefore, the Centre was left with no option other

than vto icancel the sanction order and order recovery of the

i
5
1

~advance granted to him. Accordingly communication dated 5.12.94

far recovéry of advance was issued against which Shri Koola moved
the Hon'ble Central Administrative Tribunal, Bangalore in

0A.2057/94.

On: a perusal of the case file of Shri Koola I find >thét
his is'a%casevof perpetual viclation of rules. Shri Koola Qho
received ;the entire améunt of advance by March ‘92 did not
éro;eed td construct the hoqée beyénd plinth level upto‘ﬁay 1994
implying ‘that bhe utilised the amount of advance for a2 purpose
other thanffor which it was granted. Shri Koola who was granted
HBA for cbnstréction 6f house tomprising a2 plinth area of 81.10
SG.M had cundertaken the construction comprising of 71.72 SQ.M

only. He bas not taken permission for effecting deviation in the

plan of coﬁstruction. ‘The theory of loose soil ‘and crack in the

foundation; addqced by him.fér non—complétioﬁ' of construction
within thefstipulated time wa; a later iﬁvention i; aﬁﬂhuth as he
did not indicate the said fact while apﬁlying fbri initial
'éxtension.fv He was in fhe habit of seeking extension _ﬁnder one
pretext b; another. Shri Koola was aware even before starting
constructién fhat he had to raise additionalbresources to meet
thé cost df construction. He had'én option to avail 1oan from

¢

ather finéncial institutions by a second mortgage and. raise

A

financial resources if required which he appears to have not done

for reasons well known to him alone. He could have thus saved

(2]
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him from escalation in the cost of construction and completed the

house within the extended period.

In view of the facts mentioned above and viewed in the
cchtgxt of his persistent breach of rulés and requlations I am
not inciined to concede %o his request contained in: his
representation dated 26f6.95 requesting for further extension of
time upto 31.3.%6 far completion of hnuse.submitted in pursuance
of the order of'tﬂe Hon'ble Central édministrative- Tribunal  in
0A.2057/24 and as such order recovery of the advance - kept in
abeyance with immediafe effect, 'aé directed in the letter
5412.1?94. The 'repreéentation dated 26.4.95 is disposed of

accordingly. -

/
aﬂ?’q’

(M.K.C. NAIR)
- CONTROLLER
To a3 :
Shri Antony Paul Koola
Sr.Techn.'A’ .
LPSC, Bangalore - {Thro’ proper channel)

cce: Admn.Officer~II, LPSC, Bangalore
“Accounts Officer, LPSC, Bangalore
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26 th June 1995
Bangalore.
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Antony éaul’Koola » : A~
Sr.Tech) - A | | L iyiAf’Tl1a/ s
LPSC - ISRO . . | | |
Bangalore - 8 . (;MVLﬁlﬂZKA
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" The Administrative Officer - II
LPSC |
Bangalore - 8 ‘ 2 {5’
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Dear Madam,

1
i

i

Sdb_: House building advance - Reg.No.

I am %ubmitting the folldwing few lines for your kind
consideration}.

I  was jsanctioned the house building advance in 1981.

 Thereafter I started the construction of my House, which ~was

estimated atERs. 2,80,000 in April 1992. The construction upto
Plinth level yas’inspected and approved by the Engineers of CED,
Dept. of Spacge:

H

The sitk which was alloted to me by the society "~was

- technically not fit for construction and contained loose soil. I

had to drilli a borewell to overcome the water sacrcity problem.

There was @an unexpected expenditure of Rs. . 20,000. But
unfortunately; while drilling, the foundation got cracks-and one
- side caved in. That portion of the building was dismantled and

reconstructed; and as such I had to bear the additional burden of
Rs. 10,000. :

The total amount spent on construction upto date is Rs.
1,75,000, whereas the department had sanctioned me & loan of Rs.
1,00,000 including the last instalment of the site wvalue. The
ancestral property which is in my wife’s name was to be disposed
off and the same amount was originally planned to be used for the
construction of the building. But unfortunately now the Govt. of
Kerala has notified that the land is to be acquired. B
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I will be getting conpensation from the said land and I—
will |complete the construction as soon as [ get the compensatios.
I have approached the Hon’ble CAT,Bangalore in OA. no. 20567/1994

and |as per the directions of this Hon’ble Tribunal, I am -

- submitting this representation. In view of the above mentioned

facts, I request your good self to kindly grant me time upto |
March 31, 1596 , wherein I will ¢omplete the remaining. part of )
the buildlng , o

| ‘ .
I hope and trust the same will be granted to me. I

assure :
your \goodself that I will finish the work as early as possible. .
|
Thanking you,
Yours faithfully, . %

( Antmul Koola ). -
Enclosures ’

“1. Copy of Hon’ble CAT dated 12.06.95 in OA no. 2057/1994

2. Qopy of the Land acquisiﬁioﬁ notice no. a 954/94 dtd. 7.01.95
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